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	 1.—'  
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Advocate for Applicant(s) 

- 	 : 'Advote far Respondent(s) 

kA S 4  
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Nate's of tke kegistry 	Date 	 Order of the Triuna 

5.6.00 
	

Present : Hon'ble Shri D.C. Verma, 
Member(J). 

! 
within ttm. 

F. .tt Rs 

vldø 
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•r. B.K.Sharma, learned counsel for the 

pplicant and Mr. B.S. Basumatary, 

learned 	Addl. 	C.G.S.C. 	for 	the 

• 	espondents. 

Issue notice to the respondents 

s to why the application shall not be 

dmitted. Notice returnable by two 

•eeks. Reply to be filed within two 

• eeks. 	Meanwhile 	respondents 	are 

irected 	not 	to 	repatriate 	the 

pplicant to his parent department. 

endency shall not be a bar for the 

espondents to consider the absorption 

f the applicant in case if any process 

's taken up. 

List 	on 	'6.7.2000 	for 

onsideration of admission. 

Member(J) 
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Notes of the Registry 	Date 
	

Order of the Tribuna' 

6.7.00 
	

Present: Hon'ble Mr.S.jswas, 
Administrative Member. 

At the request of Mr.U.K.Nair, 

in 

1LL 

CLk S 	 jf 

1- -o  
L1'ft. 

L7/1'4 i - t. kira 
dJ1. Lfro  

learned counsel, for the applicant case 

is adjourned and posted on 8.8.00 

for Admission. 

Interim order shall continue till the T  
next date. 

- 	: 	 Member(A) 
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/LlLLl(iGk Off 	otA? 

61 /Jr17J 

±esent : Hori'bie Mr. Justice D.N. 
Chowdhury, ViceCha irman 

No written statement so far 

has been filed. Mr.B.S. Basumatary, 

learned Addl.C.G.S.C, for the respon-
-dents seeks for further time.Mr. B.K. 

Sharrna, learned counsel for the 
applicant states that like matters 

have been admitted namely, 0.A.392/99 

and 0.A.139/2000. 
This application is adGordingly 

admitted. Call for the records. 
No fresh notice be issued. The 

respondents may file written statement 

within four weeks from today. 
List on 27.11.00 for orders. 

The interim order dated 5.6.00 shall 

r Ontiflu. 

VjceChairman 
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the Registry 	Date 
	

Order of the Tribuna 

Further two weeks time is allowed 

to the respondents to file written stal 

nnt on the prayer of Mr B.C.pathak, 

learned Addi .0 G.S.C. 

List before the next available 

Division alongwith O.A.137/2000. 

Vice_Chairman 

List it after four weeks to 

enable the respondents to file written 
statement. 

Fix 	it on 	15.2.2001 for 
written statement and further orders. 

'V 1 ~mber 	 Vice-Chairman 

• Written statement has been filed0 

List on 2.3.01 for hearing. In the 

meantime the applicant may file rejoin-

der0 

Member 	 Vj e-Chajrman 

On the prayer of the learned counsel 

for the applicant the case is adjourned 

to 2.4.01. 

Member 	 Vice-Chairman.. 
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O.A.No. 181/2000 	 N 

Notes of the Registry 	- Date( 	 Orde? of the Thbu 

3.4.2001 	Heard the learned counsel 17

appcation

es. 

Hearing concluded. Judgment del pen 

court, kept in separate sheets.  
is dismissed. No order as to costs. 

	

Member, 	 Vice-Chairman 
04. 

nkm 

- 7 



/ 

Date Oi decision: This the 3rd day Oi April 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member., 

O.A.No.392/ 1999 

Shri Ajit Kumar Deb, 
Public Prosecutor, 
O11ice OL the Central Bureau. Oi Investigation, 
Guwahati Branch, 
Guwahati, Assam. 

O.A.No. 18 1/2000 

Shri Krishna Mangal Das, 
Inspector Oi Central Bureau Oi Investigation, 
OLLice Ot the Superintendent o Police, CBI, 
Guwahati Branch, 
Guwãhati. 

.......Applicants 
By Advocates Mr B.K. Sharma, Mr S. Sarma and 
Mr U.K. Nair. 

- versus - 

 The Union o 	India, represented by 
The Secretary to the Government OL 	India, 
Ministry oL Home ALLairs, 
New Delhi. 

 The birector, 
Central Bureau Oi Investigation, 
New Delhi. 

 The Deputy Inspector General Oi Police; 
Central Bureau Oi Investigation, 
Guwàhati. 	

0 

 The Superintendent Oi Police, 
Central Bureau oi Anvestigation, 
Guwahati. 

 The State o. Arunachal Pradesh, represented by 
The Secretary to the Government o 	Arunachal Pradesh, 
Department o 	Home, Itanagar. 

 The Inspector General Oi Police, 
Arunachal Pradesh, 
Itanagar. Respondents 

By Advocates Mr B.C. Pathak, Addi. C.G.S.C. and 
Mr B.S. Basumatary, Addl. C.G.S.C. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.392 o1 1999 

'Iith 

Original Application No.181 ot 2000 



0 RDER (ORAL) 

CHOWDHURY.J. 

Both the cases were taken up together or consideratiofl since 

matters are similar in nature, pertaining to repatriation o deputationist. 

2. 	The applicant in O.A.No.392/1999 is holding a substantive 

post Ot Prosecuting Inspector in the Arunachal Pradesh Police. He was 

sent on deputation as a Public Prosecutor with the Central Bureau 
Ci 

Investigation (CBI or short) and he joined the post on 23.2. 1994. 

According to the applicant option was sought ior, iCr permanent option 

in the CBI. While things rested at this stage, the applicant coming to 

know about his repatriation irom the CBI, moved the High Co4rt or 

his protection, by way Oi an application under Article 226. The appücation 

was subsequently withdrawn irom the High Court with a view to re1ile 

the same be1ore this Tribunal. A1ter disposal oi the application by the 

High Court on 17.11.1999, the applicant moved this Tribunal assailing 

the orer Ot repatriation. The applicant also, amongst others, sought 

tor permanent absorption in the CBI. In his application, the applicant 

stated about the quality Oa his service and the concerned authority being 

impressed, not only extended his period o1 deputation, but also strongly 

recommended Lor absorption Ci the applicant. The applicant r1erred 

to the communication Ci the concerned Superintendent Oi Polic, CBI, 

Guwahati addressed to the Deputy Inspector General 
Oi Policei CBI, 

N.E. Region dated 1.6.1998 recommending the case 
Oi the applicant 

iCr permanent absorption. 

3. 	The respondents submitted their written statement denying 

and disputing the claim CL the applicant. The respondents stated that 

the applicant was appointed in the CBI on deputation. A'ter expiry o 

the deputation period the applicant was repatriated to his permanent 

post. The applicant was appointed in the CBI as Public Prosecuor on 

deputation basis on 23.2.1994 or a period Ci our years irom Government 

o1 Arunachal Pradesh. His deputation period was extended or one year 

( 
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/ 	beyond 22.2.1998, i.e. upto 22.2.1999 on his request with the consent 
	101 

0. • 

his parent department. The parent department clari1ied that no further 

extension OL deputation period could be given to the applicant. Meanwhile 

the applicant while unctioning as Public Prosecutor in the CBI, Guwahati 

Branch on deputation basis applied' or the post ,Oi Sr Public Prosecutor 

in the CBI on trans1er basis vide his application dated '15.10.1998, which 

was Lorwarded to the UPSC, who did not And him suitable Lor the post. 

The applicant in O.A.No.181/2000 was .holding a substantive 

post OL Sub Inspector in the Arunachal Pradesh Police. He was sent 

on deputation to the CBI as an Inspector and' he was posted in the CBI 

as Inspector. In 1996 option was called or permanent absorption i the 

CBI. The applicant exercised, his option or absorption in the CBI in 

the year 1996. While things rested at that stage, the applicant moved 

the Court against his threatened repatriation. Initiaally, the applicant 

moved the High Court and subsequently the application was withdrawn' 

trom the High Court and the applicant moved an independent application 

beore this Tribunal by way o the present O.A. The applicant submitted 

that he 
hatcontinuously  served in the CBI or more than 10 years and 

he per1ormed his duties to the satisfaction oi all concerned. The 

applicant stated and contended that the respondents allowed the applicant' 

to remain on deputation tor long ten years and by his continuance in 

the post he has attained the status Ot a permanent employee. Therefore, 

according' to the applicant, the question OL repatriating him to his parent 

department did not arise. 

The respondents contested the claim OL the applicant and 

submitted their written statement. In the written statement it was stated 

that the applicant jbined the CBI on 7.5.1990 as Inspector Ot Police 

on deputation Arom the State Oi Arunachal Pradesh. His posting as' 

Inspector in the CBI was made by giving one step promotion rom his 

original post ol Sub Inspector in his parent department. On completion 

Ot his deputation, the matter OL repatriation was taken up with the 

competent authority and the competent authority vide communication 

dated 30.12.1998 approved the repatriation OL the applicant. According 

to ....... . 



to the respondents the applicant was relieved on 7.1.1999, but in view 

Ot the order Oi the High Court he was allowed to continue. The respond-

ents stated about the extension Ot the deputation period ior one year 

Lrom 31.12.1993 to 31.12.1994. The respondents also stated about the 

process o1 absorption Oi Inspector in the department irom time to time. 

The case oi the applicant could not be considered as he did not come 

within the zone Oi consideration. According to the respondents an 

essential qualiLication or absorption in the CBI as Inspector is 

Bachellor Degree from a recognised University. Since the applicant was 

not a graduate his case was not considered. 

In both the applications the issue pertains to the legitimacy 

Oi the order ot repatriation. Both the applicants are, admittedly, 

deputationists and they hold substansive posts in the parent department. 

A person while holding the post on deputation, he holds the post outside 

the parent department. As a matter Oi law, legally, a deputationist 

has no right to continue or claim absorption in the borrowing department 

unless his absorption is covered by any statutory rules. A deputationist 

is liable to be repatriated to his parent department on the expiry Ci 

the deputation period. Long and uninterrupted continuance Ci the 

deputation period cannot be a ground or resisting repatriation. The 

legal position is enunciated by the Supreme Court in Ratilal B. Soni 

and others vs. State oi Gujarat and others, reported in 1990 (Supp) SCC 

243, State Oi Punjab and others vs. Inder Singh and others, reported 

in (1997) 8 SCC 372 and Kunal Nanda vs. Union oi India and another, 

reported in (2000) 5 SCC 362. 

For the 1oregoing reasons we do not 1ind any merit in this 

44: 

application. The application is accordingly dismissed and the interim 

orders dated 30.11.1999 in O.A.No.392/1999 and 5.6.2000 in O.A. 

No.181/2000 stand vacated. The dismissal Oi the applications shall, 

however, not preclude the respondents 1rom considering the case oi 

the applicants or their absorption as per law, i1 not already considered. 

No order as to costs. 

Sd! lICE CHAIRIIAN 

Sd/ MEMBER (Adm) 



4 ftiniplotive Tibuaa1 

3 JUN 2 

Quwahat* 3*aalk  
L ' 	j 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Title of the case : 	 OA No..Jg/ 12000 

BETWEEN 

Shri Krishna Mangal Das 
Applicant 

- versus - 

Union of India & OPs. 
Respondents 

I N D E X 

• 	SL. 	No. Particulars of the documents Page No. 

 Application ... I 	to 	19 

 Verification 20 

• 	3. Annexure-i 
- 2 I 

4. Annexure-2 ,. 
• 	 5, Anne>ure-3 2, fs- 29 

• 	6. Annexure-4 

7. Annoxure-5 ... 

S. Annexure-SA ... 
• 	 9. Annexure-6 Series .... -_ 

10. Annexure-7 .. 3 
• 	11. Annexure-9 ... - 

 Annexure-GA, GB ... 

 Annexure-9  

 Annexure-10 .. 5 
 Annexure-11 

.. 
 Annexure-12 

... 

Flied by 

Advocate 



I. 

THE CENTRAL ADMINISTRATIVE TRIBUNALGUWAHATI BENCH 
I3LJWAHATI 

• 	BETWEEN 

	

Shri Krishna Mangal Das, inspector of 	 L 
CBI, ACB, Office of the Supdt. of 

Police, CBI, Guwahatj Branch,Sundarpt..ir, 

Guwahatj. 

AND- 
Applicant 

- - 

1 The Union of India, represented by 

the Secretary to the Government of 

India, Ministry of Home Affairs. New 

• Delhi-i. 

2 The 	Director, Central Bureau 	of 

Investigation, 	Black No 	3, 	CGO 

• Complex, New Delhi-3 

Deputy Inspector General of Police, 

• CBI, ACB, Sundarpur, Guwahatj. 

The Supdt. of Police, CBI, 	ACB, 

Sundarpur, Guwahati. 

The State of Arunachal 	Pradesh, 

represented by theSecretary to the 

Government 	of Arunachal 	Pradesh, 

Department of Home, Itanagar. 

The Inspector of General 	Police, 

Arunachal Pradesh, Itanagar. 

espondent 

DETAILS OF APPLICATION 

I. PARTICULARR150 
	 INST 	WHICH 	THE 

Li 

IAI 
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This application is not directed against any 

particular order but has been filed against the 

imminent threat of releasing the Applicant from CBI, 

without considering the case of the Applicant for 

absorption for which option has already been taken. 

URISDICTXONOF THE TRIBUNAL 

The Applicant declares that the subject matter of 

the application is within the jurisdiction of this 

Hon'ble Tribunal, 

LiMITATION 

	

The 	Applicant 	further 	declares 	that 	the 

application is filed within the limitation period 

prescribed under Section 21 of the Administrative 

Tribunals Act, 1985, 

FçtOF THE CASE 

41 	That the Applicant is a citizen of India and as 

such 	he is entitled to all the rights and privileges 

as guaranteed under the Constitution of india, 

4.2 That the Applicant while working in the state of 

Arunachal Pradesh in the department of Police as Sub-

Inspector, on being Selected, the Applicant was 

appointed iri the CBI on deputation to the post of 

Inspector way back in 1990. By now he has completed 

about 10 years of service in the CBI. In 1996 option 

was called for, for permanent absorption in CBI laying 

down certain conditIons such as All India transfer 

liability, no claim of Seniority etc. The Applicant 

0 



- 

accepted all the conditions and exercised his option 

for permanent absorption in CBI by filing up the form 

of application supplied to him. This exercise was 

carried out in the year 1996. The Applicant while was 

expecting order of his permanent absorption, now he is 

I under imminent threat of being releasedfrom the CBI. 
It is under these circumstance, the Applicant has come 

under the protective hands of this Honble Tribunal. 

• 4.3 That the Applicant joined the services of the 

Arunachal Pradesh Police in the year 1978. By dint of 

his hard work  and sincerity, he earned his promotion to 

the rank of Sub—Inspector in the year 1983. In the year 

1990 he was selected by the CBI for the post of 

Inspector, a higher grade than that of the Sub-

Inspector. The State of Arunachal Pradesh without 

reserving anything released the Applicant enabling him 

to join the past of Inspector in the CBI. To that 

effect release order dated 26.4.90 was issued from the 

office of the ISP, Itanagar. The term of deputation was 

stated to be for a period of three years. 

A copy of the release order dated 26.4.90 is 

annexed as Annexure-1. 

4.4 That according to thé 

period of deputation was 

1993. However, his term 

extended by canceling the 

No, 78 dated 7.6.93. 

cancellation the Applicant 

CBI. By a letter dated 

said term of deputation, the 

to come to an end in April 

of deputation was further 

release order issued under 

Eversince such order of 

has been continuing with the 

5.11.93 issued under No. 

a 
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A.35018/24/93-AD..I by the CBI, the need to fill up the 

vacancies in the rank of Inspectors was emphasised and 

to that effect it was advised to keep a panel a -f 

suitable officers in readiness to be appointed in the 

CBI. 

A copy of the letter dated 5.11.93 is annexed as 

Ann exure-2. 

4.5 That the Deputy Inspector General of Police, CBI, 

NER, Shillong vide his DO No, 1446/E/36 dated 20.12.93 

addressed to the Joint Director, CBI, New Delhi had 

spelt out as to how the services of the Applicant was 

indispensable. By the said letter a request was made 

for further extension of the services of the Applicant 

on ground of otherwise losing the services of an 

experienced officer. 

A copy of the said letter dated, 20.1293 is 

annexed Annexure-3, 

4.6 That by another letter No. A.20014/.1221,90.-AD.I 

dated 8.2.94, the Asstt. Director' (E), CBI, New Delhi 

made a request to the State of Arunachal Pradesh for 

extension of services of the Applicant pointing out the 

grounds on which his services were indispensable. 

A copy of the said letter- dated 8.2.94 is annexed 

as Annexure-4, 

4.7 	That in the year 1995, the Applicant on being 

asked as to whether he would be interested to be 

adsorbed in the CBI, he by his letter dated 30.6.95 

intimated about his willingness to be absorbed in the 
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CR1, It will be pertinent to mention here that in the 

year 1996, asking for his option to be absorbed in the 

CR1, he was directed to exercise the same by way of 

filing a application form supplied by the CR1. Certain 

conditions were also imposed for permanent absorption 

in the CDI, such as acceptance of All India Transfer 

Liability, Curtailment of seniority etc. The Applicant 

exercising his option agreeing to the conditions laid 

down by the CR1 and to that effect he filled in the 

application form and submitted the same to the CR1. 

This exercise was carried out in the year 1996. 

- 	A copy of the letter dated 30.6.95 is annexed 

hereto as Annexure-5. 

4.8 That in response to the said exercise for his 

permanent absorption in the CR1., the DIG and SP, CBI 

recommended such absorption of the Applicant vide 

letter No. E/1/1/98/1690 dated 26.3.98 addressed to the 

Joint Director, CDI, East Zone, Calcutta. Such a 

recommendation was further given vide letter No. 

1/1/2246 dated 24,3.96 issued by the Supdt. of Police 

CDI, ACB, Guwahati and sent to CR1, New Delhi. In this 

connection the authorities in the CDI by its letter No. 

A 21021/15/95-AD..I dated June97 issued to the local 

authorities, interalia, asking for the particulars 

mentioned therein for the purpose of absorption of the 

incumbents mentioned in the said letter. the name of 

the Applicant appears at Si. No. 3 of the said letter. 

The Applicant is not possession of the above two 
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letters and accordingly direction may be issued to the 

Respondents to produce the same at the time of hearing 

of this application. However, a copy of the letter 

dated June97 is annexed hereto as Annexure-5/A. 

4.9 Th,t the Applicant states that again in the recent 

past/4'a,,42øøø) the CBI authorities have issued 	a 

c cul r asking for 	option from the officials on 

depu ation to CBI and those who have completed minimum 

5 ears of service on deputation in CBI. In response to 

the said circular the Applicant could have exercised 

his option, although no such fresh option is called 

for, in view of his earlier option The Applicant could 

not respond to the said circular which came from the 

Head Office as the local authorities did not circulate 

the same. The Applicant has come to know about the said 

circular belatedly. However, inspite of request being 

made same has not been' available to him stating that 

the last date for submission of option has already 

e>pired. However, the Applicant has been assured of 

consideration in view of 'his earlier option. 

The Applicant is not possession of the said 

circular which' has been issued from the Head Quarter 

and received in the local office. Since the OA has been 

filed urgently the Applicant craves leave of this 

Hon'ble Tribunal for a direction to the Respondents 

for production of the same at the time of hearing of 

this application. 

4.10 That the Applicant states that during his tenure 

with the CBI he has earned commendations for his works 
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this is precisely the reason as to why the CBI is 

interested in his permanent absorption. 

Some of the certificates of commendations are 

annexed as Annexure-6 Series0 

411 That although the process have already been 

initiated for permanent absorption of the Applicant in 

the CI, more particularly, in view of the fact that he 

has been appointed in the CBI pursuant to his selection 

in a promotional post and by now he has completed ten 

years of service in the promotional post and in the 

event of his repatriation to the State of Arunachal 

Pradesh, he will have to occupy a lower category post, 

the delay in doing so will tell upon the service career 

of the Applicant and now a stage has come in which he 

is under imminent threat of being repatriated to the 

State. of ArLinachal Pradesh. In this connection, the 

State of Arunachal Pradesh has written letters either 

for absorption or immediate release of the Applicant in 

view of the fact that the post against the Applicant 

can neither be filled up nor can be kept under animated 

suspension. To the best of the knowledge of the 

Applicant the State of Arunachal Pradesh in the Office 

of the Inspector 6eneralof Police by the letter dated 

17.3.98(a copy of which is not in the possession of the 

Applicant) has made a request to the CBI either to 

release the Applicant or to permanently absorb him. In 

response to the said letter, the CBI after maintaining 

a long silence has now proposed to release the 

Applicant 	from CBI. If this is allowed 	to 	be 

1. 

\ 
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rna'terialised, same will seriously tell upon the service 

career of the Applicant. The CBI is now estopped from 

taking such a course of action in view of its promise 

made out to the Applicant and in response to which the 

Applicant has also exercised his option. 

4.12 	That the Applicant states that as Inspector of 

CBI many investigation are on under him. In this 

connection, it is stated that presently, the Applicant 

apart from other cases is engaged in the investigation 

in connection with the following Honble High Courts 

cases viz, i) Case No, PE.14(A)/97-Shçj. Civil Rule No. 

(HC) 58/96 dated .10.2.96. This case is regarding 

missing of one Biplab Sohain purportedly picked up by 

army on 9.10.96/10.10,96 from Dibrugarh, Naliapul area 

and (ii) CaseNo. RC .6(S)/97-Shg. This case relates to 

murder of Sri A.K. Singh, IPS the then SP, Tinsukia. 

Investigation in the case is in progress and the 

accused persons have been identified and now the 

efforts are being made to book them. 

In the above context, it would be pertinent to 

mention here as per CBI's letter No. 21/1/98-PD(R) 

dated 12.2.98 referring to a judgment of the Apex 

Court, it has been emphasised not to make any change of 

investigating officers involved in investigation of a 

particular case. 

A copy of the said letter dated 12.2.98 is 

annexed as Ann6xure-7. 

II 
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4.13 	That the 

sanctioned to him 

an office order 

Respondent No. 4. 

with effect from 

responsibi 1 ities. 

pplicant states that earn leave was 

with effect from 11.1.98 to 9.2.99 by 

No. 3 dated 5.1.99 issued by the 

Prior to that he was on medical leave 

7.1.99 as he has been suffering from 

Copies of the documents pertaining to medial 

treatment and the leave sanctioning letter dated 

5.1.99 are annexed as Annexur 8A BB and 9 

respectively. 

4.14 	That the Applicant states that when his option 

was taken for his permanent absorption in the CEU 

laying down certain condition and the Applicant having 

acted upon such option, it was legitimate expectation 

that the order of his permanent absorption would be a 

mere formality and the same would come in due course. 

However, it is being whispered in the office that the 

Applicant would be repatriated and he would be released 

immediately. This position the Applicant has come to 

know from the office. In fact, he has been told that 

his repatriation order and release order may come at 

any moment. It is under these circumstances, the 

present 'application has been filed seeking appropriate 

relief, - Balance of convenience lies in favour of the 

Applicant. The C8I once having asked for the option 

from the Applicant and' the Applicant having acted upon 

such option, the CBI cannot now resile back from their 

own promise. It is a fit case for passing an 

appropriate interim order as has been prayed for.. The 

Applicant is still cthntinuing in the CBI and he has not 

I! 
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• 	been served with any copy of any release order and/or 

repatriation order. 

415 That the Applicant states that by now he has 

completed ten years of service in the CBI and that to 

in a promotional post and now in such a distant date, 

if he is repatriated to his parent organisation, he 

will suffer irreparable loss and injury, inasmuch as, 

he would be put in a lower post in the parent 

organisation. The CiI having asked for option for his 

permanent absorption and the process for such 

absorption having been initiated, the CBI cannot now 

send tack the Applicant to the State of Arunachal 

Pradesh, more so when State of Arunachal Pradesh has 

time and again requested the CBI for permanent 

absorption of the Applicant. 

4.16 That the Applicant states that as. against the 

normal tenure of deputation for • three years, the 

Applicant having been allowed to remain on deputation 

for long ten years, the very status deputationists has 

lost its force and the Applicant has attained the 

status of a permanent employee of the CBI, the exercise 

of permanent absorption of the Applicant was a mere 

formality and the CBI aught to have carried out the 

said formality without any delay. Now it does not lie 

in the mouth of the CBI tosay that the Applicant is a 

deputatior,ist and that he would be a repatriated, to his 

parent organisatic,n. In that view of the matter, the 

impugned action on the part of the CBI is legally not 

sustainable. In this connection, it is stated that the 

ic 
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State of Arunachal Pradesh is sympathetic towards the 

Applicant and this was precisely why it had written 

letters to the CBI for permanent absorption of the 

Applicant who is on deputation for long ten years and 

considering the hardships that would be fall on the 

Applicant upon his repatriation. 

4.17 That the Applicant states that in the past many 

officers of the State of Arunachal Pradesh were send on 

deputation to other organisation and they have since 

been absorbed in the said organisation and to which the 

State of Arunachal Pradeshhas not raised any objection, 

the present case is similar to that of the earlier: 

cases. The CBI having asked for the option from the 

Applicant for permanent absorption and the Applicant 

having exercised the same accepting the terms and 

conditions thereof, cannot now turn round the same and 

repatriate the Applicant without being asked for the 

same by the State of AP.. 

4.18 That the Applicant submits that it was his 

legitimate expectation that he would be absorbed in the 

CBI pursuant to the option exercised by him. However, 

now a stage hasP come in which the CBI turning a volte 

face to their own promise has sought to repatriate the 

Applicant to his parent organisation which is perse 

• 

	

	illegal and accordingly such action on the part of the 

CBI is liable to be set aside and quashed. 

4.19 That the Applicant submits the CBI till date has 

not issued any notice to him indicating anything about 

his proposed repatriation but everything has been 

IM 
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sought to be done in a hush hush manner and that to 

when the Applicant was on leave granted to him by the 

authorities. This has resulted in violation of Article 

14 of the constitution of India and also the 

principles of natural justice. 

4.20 	That the Applicant submits that he 	having 

rendered long ten years of service in the CBI, he can 

no longer be branded as a deputationist and for all 

practical purposes, he has became a regular employee of 

the CBI. The CBI after utilising his services for long 

ten years, being full of praise for his services, 

cannot now resile back from their own promise and treat 

the. Applicant with a step motherly, attitude. The 

proposed action on the part of the CBI to repatriate 

the Applicant and release him without considering the 

option for permanent absorption in the CBI which the 

Applicant had exercised in response to the call given 

by the CBI is grossly illegal, arbitrary and tainted 

with malafide. 

421 That the Applicant submits that it is a fit case 

for passing an interim order as already indicated 

above. The repatriation and release orders would be 

issued to Applicant at any moment, this information has 

been gathered by the Applicant from the office and his 

colleagues,. The Applicant as on date is on the roll of 

CBI and he has not been served with any order of 

repatriation and release. If the stay order as has been 

prayed if not granted, the Applicant will suffer 

irreparable lass and injury. 

I,' 
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4.22 That the Applicant in the above situation had no 

alternative than to approach the Court of Law- and 

accordingly he filed a writ petition being WP(c) No. 

367 of 1999 making a prayer for setting aside the 

proposed action of the CE(I to repatriate and release 

the Applicant. He also made a prayer for his permanent 

absorption in the CBI. An interim order was also prayed 

for not to repatriate and release the Applicant and to 

allow him to continue in the in the CBI. The Hon'ble 

Court while admitting the writ petition was pleased to 

pass and interim order on 8.2.99 granting the interim 

prayer on the basis of which the Applicant is 

continuing with the CBI.. 	 - 

4.23 That the Respondents in the said writ petition 

took a plea that the writ petition is not maintainable 

and the prayer being for absorption/appointment in the 

CBI, the subject matter comes within the jurisdiction 

of this Honble Tribunal. In response to the said plea 

the Hon'ble Court has since disposed of the writ 

petition by order dated 22.5.2000 allowing the 

Applicant to withdraw the same and to approach this 

Hon'ble Tribunal within 15 days. The Hon'ble Court has 

further ordered that 'for this period of 15 days the 

interim order will continue to operate. Be it stated 

here that under similar circumstances, another writ 

petition being WP(c) No. 877/99 filed by one Sri Aiit 

Kr. Deb who is also on deputation to CBI was disposed 

of by the said Hon'ble Court by an order dated 17.11.99 

giving liberty to the Petitioner to approach this 

Honble Tribunal. 

LI  
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A 'copy of the order dated 22.5.2000 is annexed 

hereto as Annexure-10. 

The 	Applicant craves leave of this 	Hon'ble 

Tribunal to produce the copy of the order dated 

17.11.99 if and when required. 

4.24 That the CBI authorities immediately after having 

come to know about the disposal of WP(c) 37/99 have 

once again threatened the Applicant that he would be 

released from the CBI on expiry of 15 days as 

stipulated in the Annexure-10 order dated 22.5.2000. 

Same was the case with Sri A.Y. Deb who was the writ 

Petitioner in WP(c) 877/99. Said Sri Deb after disposal 

of his writ Petition had approached this Hon'ble 

Tribunal by filing 04 No. 392/99 and this Honble 

Tribunal while admitting the 04 vide its order dated 

30.11.99 has protected the interest of the Applicant by 

way of passing an interim order not to repatriate the 

Applicant. Be it stated here that under similar 

circumstances another officer of the CBI who is also on 

deputation has approach this Hon'ble Tribunal by filing 

04 No. 338/99 and in his case also this Hon'ble 

Tribunal has granted interim protection by order dated 

15, 1 0 . 99 

Copies of the order dated 15.10.99 and 30.11.99 

are annexed as Annexures-li and 12 respectively. 

4.25 That the Applicant states that it has come to his 

knowledge that the Government of Arunachal Pradeshin 

tIV 
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reference to CBI's letter dated 9..298 asking for no 

objection towards permanent absorption of the 

deputationists including this Applicant has already 

furnished its no objection by its letter No.. HMB(A)-

48/98 dated 32.2000.. 

The Applicant has come to know about the above 

position in the office but in not in possession of the 

said letter and accordingly direction may be issued to 

the Respondents to produce the copy of the said letter.. 

4.26 That the Applicant states, that as 

about, further action towards absori 

deputationist-s has been initiated by the 

7 	letter in May'2000, but it is whispered 
- that the case of the Applicant will not 

already stated 

tion of the 

CBI by issuing 

in the office 

considered in 

view of the fact that he has approached the court 	and 

now this Hon'ble Tribunal sand that since the matter 

was/is subiudice. Such a stand on the part of the 

authorities is grossly arbitrary, unjust and unfair.. 

The case of the Applicant having been already taken up 

for permanent absorption, his case cannOt be left aside 

merely because he has approached the court of law under 

extra—ordinary situati.on in which inspite of the fact 

that his case was under consideration for permanent 

absortion in C8I, some group with vested interest was 

actIve to see the repatriation of the Applicant.. 

4.27 That the Applicant has now filed this OA seeking 

urgent and immediate relief the circumstances explained 

above having' forced him to do so. 

4.28 That there is no other alternative or efficacious 

LI 
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remedy and the remedy prayed for, if granted would be 

just, adequate and complete. 

4.29 	That this application has been made bonafide to 

secure the ends of justice. 

5. GROUNDS FOR RELIEF WITH LEGAL P 	ISIONS : 

5.1 For that the Respondents once having taken the 

option from the Applicant for his absorption in the 

CB1 and there by holding a promise to the Applicant 

cannot now resile back from that situation. 

5.2 For that the parent department of the Applicant 

cannot insist upon for his release after having 

deprived the Applicant on a number of occasions for 

consideration of his absorption. 

5.3 For that it being a admitted position that in the 

CBI there is dearth of officers and vacancies are in 

abundance, there is no earthly reason as to why the 

case of the Applicant for his permanent absorption 

could not be considered. 

5.4 For that the Applicant having made it known his 

intention before his appointment in the CBI that he was 

interested in his permanent absorption. The Respondents 

ought to have considered the same instead of insisting 

for his repatriation. 

5.5 	For that the Applicant if repatriated even after 

his selection in a higher post, he will have to join in 

4~ - 	
01 

cli 
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a lower past in the parent department which will 

seriously tell upon his service career. 

5.6 For that the action on the part of the Respondents 

is perse illegal, arbitrary and smacks malafide on the 

face of it. 

5.7 For that there has been violation of Article 14 and 

16 of the Constitution of India and also principles of 

natural justice. 

5.8 For that the Apex Court has clearly laid down that 

investigating officers involved in the investigation of 

a particular case is not to be changed. The CBI 

authorities have also incorporated this principle laid 

down by the Apex court vide Annexure-7 letter dated 

12.2.98.As such the proposed repatriation of the 

Applicant being in clear violation of the said 

principle laid down by the Apex court the same is 

liable to be set aside and quashed. 

.5.9 For that there has been 	clear violation of 

Articles 14 and 16 of the Constitution of India and so 

also of the principles of natural justice. 

5.10 For that in any view of the matter the impugned 

action on the part of the Respondents is not 

sustainable in the eye of law. 

The applicant craves leave of the Hon'ble 

Tribunal to advance more grounds both factual as well 

as legal at the time of hearing of the case. 

a) 
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6. DETAILS OF REMEDIES EXHAUSTED : 

The Applicant declares that he has no other 

alternative and efficacious remedy except by way of 

filing this application. 

7.. MATTERS. NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 
OTHER COURT 

The Applicant further declares that 	no other 

application, writ petition or suit in respect of the 

subject matter of the intant application is filed 

before any other Court, Authority or any other Bench of 

the Hon'ble Tribunal nor any such application, writ 

petition or suit is pending before any of them.. 

The Applicant further states that he had initially 

approached the Honble Gauhati High Court by way of a 

writ application being WP(c) No. 367/99 and the same 

has since been disposed of vide order dated 22.11.99 

with liberty to the Applicant to approach this Hon'ble 

Tribunal.. 

8. RELIEFS SOUGHT FOR : 

Under the facts and circumstances stated above, 

the Applicant prays that this application be admitted, 

records be called for and notice be issued to the 

Respondents to show cause as to why the reliefs sought 

for in this application should not be granted and upon 

hearing the parties and on perusal of the records, be 

pleased to grant the following reliefs 

8.1 	To dirct the Respondents to take action towards 

Is 
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permanent absorption of the Applicant in the CDI with ( 

retrospective 	effect and with 	all 	consequential 

benefits. 

8.2 To set aside and quash the proposed action of the 

Respondents towards repatriation and released of the 

Applicant from CDI, 

8.3 Cost of the application. 

8.4 Any other relief/reliefs to which the Applicant is 

entitledto in the facts and circumstances of the case. 

9. INTERiM ORDER PRAYED FOR 

Under the facts and circumstances of the case, the 

Applicant further prays that pending disposal of this 

application Your Lordships would be pleased to pass an 

interim: order directing the Respondents not to 

repatriate and release the Applicant from CDI and allow 

him to continue in the present post of Inspector CDI, 

Guwahati. 

10.......... 

The application is filed through Advocate. 

ii. PARTICULARS OF THE I.P.O. 

I) 	I.P.O. No. 	: 	, 

Date 	 10 ,  5 .  ) 000 

Payable at : Guwahati. 

12... LIST OF ENCLOSURES : 

As stated in the Index. 

so 
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VERIFICATION• 

I, Shri. Krishna Mangal Das, aged about49 'years,. 

son of Late P . W. Das, at present working as Inspector 

of CBI, ACB, Office of the Supdt of Police 9  CBI, 

Guwahati Branch, Sundarpur, Guwahati, do hereby 

solemnly, affirm and verify that the statements made in 

paragraphs (13, i, , '' 

to my knowledge ; those made in pararaphsLg('3;' • 

1'-fare 
I 
 true to my information 

derived from records and the rests are my humble. 

submissions before this Hon'ble Tribunal.. 

And I sign this verification on this the j 	.t-h 

day of June, 2000. 	 . 	 . 	 ' 

 ilc~" 
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ANT 
• 	1jl'vf.0s 	. 	

- No.A. 35018/24/93_AD.I 

Central Bureau of Investigation, 
(Government of India, 

- 	 CCO Complex, Lodhi Road, - . 	 t 	 New Dc 1111 	110 (JO 3. • 	& 	. 	jr.. 

Dated  
To 	 5NOVli3 

All DISG/CBI. 	

/ All SSP/Cj3I(.Shrj S.K.Sjkj, Shyon9). 

Vacancies in the rank of Inspectors  under the 
deputation quota have reached alarming proportions. As 
on date there are !9.7 vacancies and 132 more are likely 

after 564 posts pnder the reorganisation scheme are 
sanctioned. 

2. 	The C.B.I. 	is 	primarily 	a 	deputatjonjst . . 	
organisation and 60% of the vacancies in rank of 

• 	, 	•,' 	
Inspector are ' to be filled from the State- Police ). 	
Forces. Over the years it has been found that fewer 

p . 

	

	
. officers are willing to join CBI due to a number of 

'reasons, foremost among them being the unattractive 
terms of deputaj 	and also monetary loss betn 
incurre. while on deputation to CBI. 

3.,, 	
Serious efforts are afoot to improve the 7 

deputation terms and Conditions and to make a 

deputation to theCBI more attractive. It is necessary 

on the part of the DIsC and SsP of the Regions and 

Branches to motivate and attract Sis of the State 

Police FOrces to join the CBI by personal 'efforts. 
' 

	

	Direct recruited sis who have held charge of a P.S. 
with ttal 5 ears of serjce are the best material to - . 	be taken OH 

deputatiofl as also Inspectors who have put 
in .5 years service. 	Such category can be taken 
Straightawa or one—step promotion. 

2/- 

ILl 

- -.-- - 



: 	 * 	 S  

4. 	The l3rancIie 	and Rej011 OEIICCS sli 	ci sta n V a special drive for 	
ettinp SIs.)(i 'flpector.' to the C111 on dep11tat10 	

and sui ta 1)1 e pubi I ci ty nhouJ (I he 
given about the career prospects in the C3i, the 

challenging nature of the job and also the pride of i 	

beingia member of the premier investipating agency of- 
t- 

	

• 	
the Country apart from the attractive terms tat are 
likely to be giv.esi shortly. 

	

H' 	5 	
DIsC and, SsP should also idlent) fy 

	and .. 	
1Permanentiy. keepa parel of namesofjnsjctor and SIs V 

 foundsuitable/read 1 so.that they coud be inducted at 
short notice as and when vacancies arise 	This panel of 'mes should be LonLa,,1 I y uI) - (ItI1d 

6. 	
i expect that SsP and DIsC of i he Regional • 	

Offices and Branches'wjli 	
efforts to thotjvate and attract -SIs and Inspector

s  of thc local 
State Polic.c Forces to the CBI. Progress mde by them • 	 S 	
will be revjwecl by) 'e 

i, th 

	ff r 	week of,  Dciber : 	

I 

I 	

S 

V 	 . 	

V 	 r 11 q3 
V 	

S 	 V 	
(K.VIJAYA RAMS RAO) 

I 	

DIRLCIORICJjIINLW DELhI 

Copy forwarded for •infor ,natjo,i to 

Addi. DirectOr/CRl 	V 

V 	
2. 	All Joint Di rectors/CRI 

'S ...... 
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CE1JtAL, flthEAU OF INYFSTIGATION : 
- 	 OOVERNMLNF or INDIA 	

i SH1LL9Nc.793I  
17) 

r  

	

40 	r roItc 	 . 

i'••• 

	

Dated 2.c 	1.2... 
4 	 4 

	

• 	IV.indly refer to 11 .0 Rignal No3Sol8/1o/93_AD,x(pt1).dd •. 
10,12.93 regadjng repartrjtj0 of Shri Ic.M.DaB, Inlpeotor,•CEI, i• Bhl11ong 	

II 2, Shri KsMDae,Inflpeotot,jtd thu ci, Shillong ?ranch on' deputajn from Arunachal Pradeahi Polje on 7//19gO for a period of H 3 yearn and on 
expirey of hin PUtation period Ho vide 

D.o. No8A,A •Y ., 
20014/1221 	.1 dat 	18/8/93 hadagreed for extennionof hii deputaj0 till 31/12/93 	

. 30 	There are vacanclee in Shillong Branch and %ie are findin itextreme1y difficult to till then 	on deputaj0 	bauia.o: Off lcer, who had earlier agreed to join CBI:.on deputation 
are' not Y 

Willing 
to be pontej in flhillong,They are now being Ptnuadad tp.•'. joint at Delhi eto,Innpjte of the 

efforta tnade we are findi very few volunteers forponting in Shillong Branch.In these Coflditi
9  

i, it may not be poajb1e to relieve:Shirj K.M.Dan on 31/12/93 ilnee he Branch. He .;. in engaged in the inveni atj 
t,,!ot'nom importan 	anen.ofheLj. has also given 
bin op€ion to continue in CBX for one flora year after 31/12/93 In fact, he had reprenented regardjflg:;j10 

.-; 4 

the 3D(TC) , who had 
also reoomnded hie.renejon; 

foron. o.e.hr'' ' • 	r 	 • 	• 	
• 	

• 	
• t I..• 

•year after 31/12/934 	
; 	 V 

	

• 	 '•• 	 •• 	• 	• 	- 	
• 	

; 

	

-, 	 • 	 . 	,. • 	- 	• 	

* 
4. 	Shrj. .M.Dan han floq 

gathered muffjc,ient experinr, ofCRI 	r t  work and his contribution to the- branch 
	 rds co1jj0 • of.. intelligence and iflvtigntjon of canoe 

during the Current year has been quiet appreciable. It will 
certainly be a loss for the Branch and the CBI if thin experienced officer 15 Ml1oqe to repartrja,.;).f-. when he ie willing to serve one more year in the Organj.aaj0s,  

	

• 	': 	• 	•• 	:- 	• 	
..• 

I shall, therefore, be gratefu', 	you kind1y&'approve! : extension of deputation period of: Shri  fl 	
r3 ora year beyond 3 1/12/93.I, n nt1c.4p.j0 of the 11.0. Inspector for one : 

0rder , allowing Shri 	to contiiiue in the Shilloiig Branch, 

Yours  

SilnI P A J OP& NAMPOOTIIIRI, 	• 	- • 
	( 	• 	• 	 - 	: J€.Djrnctor ( AIIIH) 

CI3I,HE.1 DELHI. • t. 

••-' 	;•: 
It 	

, 	 c 
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Eidrt. NO.. 

Copy for. information to JD(Spl.) with the 
request to kindly take up the matter with the ID(A). 

• 	 ( R.N. Kaul ) 
Dy. Inspector General of Police 	. 

CBI, N.E., Shillong. 

'H 
4 . 	 . 	. 	. 	. 

1. 

-. ,•.• H .,...... 	... . 	. 
f,  



To 

- 

No. A. 20014/1221/90_jw.1 

LfA~N 1~%4E X  U  R  E,  .4 

IN 

Kk NOR 1. YA KJUt ii LAY?. )U lSA1 .  
£JLOCIK NO .3, 4th FLOOR 

LOD1-U. RAD, NE W 

LJ ffE 

The AsstL.Iijector General of Police, 

Sub: 	Extens ion in the deputtj0 period of Sh.ICII.Das, 3-1-of Arunc1ia1 Pradesh as Inspr. in CDI. 

Sir, 

Please refer to your Wir'less Message NO.PHQ(R)167_ 
• 	 A/83 dated 7.7.93 on the subject mentioned above. 

The deputatjo period of Shrj 1<.14. Das, Inspector of Folice, CCI, Shillong has expire *  -' d on 31/12/1993. 
The exigencies for the contjnuce of his servicea still exist in the CBX and it is diffjcu1for us to relieve him at prose, It is, therefore, requese 

th8t.nec495r, aanctjo • 	 exLendjr) tile period of his dePuLa
t ion for onc year more i.e. • 	 upto 31.12.94 on 

the existing terms and Conditj1s luay hidly 
0 	

be accorded and Coflved to thi3 OffjCH at a early date, 

Written COr]aefltf hrj K.11. Des is enclosed 

	

/ 
- 	 Xoure faitIiffl 

	

4 	

(P•V.1I1MURr1Y 
nc1 - 	

D 
) for ASTT.DIRECT0R(E)/CI . 	

.  
forwarded for 	

NE DLLj. Copy 	
inforuij0 to 

:- 

0 	
SP/CnI/SIUIOT)C wr.t. 

his Wireless lessage No.E - 44/.j dated 3/1/1994. 
• 	 2. 	

D1G/Cfl1/3I)jlloflg w.r.t. }il.s DO No. 1467/E/36 dated 20/12/1993 

(r •v 
. YJI IS I VAI 'flTI for ASST1.D1!ECTL.R(E)/ 
NL' DUi. 

/ 

( 	
0 

••__*_0__________ 
t_. 	 .-• - - -.__....__. 

I 

1! 
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XF 

TO 

The Dy. Inspector General of Police, 
- 	

CDI, N.E. Regic*i, Guwahatj 4/ 

/ 	
( ThR(XJGH PROPER QNEj ) 	 I  

Sub:- 	P11?\ yj 	111031. 
• 	 •':.:' 	•. 	:. 	•.. 	 L 	 • 1•/ 	•\ 	•'. 

Sir, 	 / 

• I have the hanour to state that I joined in CDI Cn • 	
detjonfrcm ArunachalPradesh Police on cne step prawtion  

• 	

••:  

as Inspector, 

I have ocxrrpl(!ted 5 years sirere service in 031 and 
wili.rg to get absorbed as Inspcthr in CBI. 

4 	

' 	
. j t is, therefo, requested that I  ) 	

absorbed inCf3I at an early date. 	
ay 

Yours ftxfly, '4.'• 	' 	 • 	:--: : 
..................................... 

KRISHNAIGL DAS) 

1 pr of Police,V, 
Shillg Branch at Gh• 

I )  
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- 03ntrai l3uxoau o Ixrestiga tion 

Absorpt]..ofl cf.' Insçectors in MI reL 

The 	 ing deputatioists Lispectors preset1 

posted in the Bxnthea indictxd aiost their nams,, aro 
DrpoBod to be 

beingconsidorod for absorption aa Inspo c-bors in CI  

IbMiS of the iziprs. 	Branth whe ro prccnti 
ted 
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- a - -------------------------- 

It is roqistedzth,tt the I gr±t7 CleaIC3 

(. tifite in ropoct of the ibove &nid fficer a7 plea 
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No. 211 icJ,J1U1 	/ 

Central Uuiou ul liivnstig:iticin, 

I 	 Gover nrnent of India, 

Policy & Coordination Division, 
North Block, New DeUii. 

: •• 	

• 	::. 

.1• 	y. nspi. 	en. 	ice, 
All Supdt. of Police, 
CBI Branches/Region/Zones. 

T. 

	

' 	•'. 	. 	.; 	. 	• 	' • I 

' 	Sub - Change in the Head of the Investigating team - regarding 

	

• 	. 	-. 	. . 	• 	. •• 	- 	I 

L z 	'.-; 	.•..• 	 '• 	. 
• 	

. 	
.5 

In certain cases, teams may sometimes be constituted for the Inv_stlqdtioI 
and Head of the team may be nominated by the Director, CBI. It is instructed that in 

	

. •• 	these cases, if any change in the Head of the investigating team is required to be 
made, that should be for cogent reasons and for imptovemet in lnvostlgdtlon tue 
reasons for thec 	gQ1ay..?_[Qçp .apd approval oh Director 1  CBI slioukJ be 

	

A! •. . 	obtainedT, 
It 	4' 	 • 	 . 

, 	. 	1, 	.:. 	• 	 •- * 

2. 	Hon'ble. Supreme Court of-India in the PIL writ petition No. 340-33 of 1993 
(Vineet Narairi & others Vs. Uhicin of India & others) has pronouriceJ that the 

• 	Director, CBI shall have full freedom for allocation of work within the agency asaiso 

	

: ft 	ji-ifor constituting teams for investigations. Any change made by the Director, CU1 in 
the Head of an investigative team should be for cogent reasons and,for improvement 

' r in investigation the reasons beinq recorded 

	

1 	 In view of above judgment, all concerned cuiC requested to adi 	to II i 
...........Instructions of the Hon'ble Supreme Court of India scrupulously. 
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IN THE GAUH.TI HIGH COURT 

(THE HIGH COURT OF ASS.M NAGMAND MEGHALAY. ANIUR TRI?Up 

MIZ0pij4 & ARUNACHL PRADESH 

NO. 367/99 

Shri Krishna MEngal Das, Inspector 

of CBI,ACB, Office of the Supdt. of 

Police, CDI, Guwahatj Branch, 
Sundarpur,Guwahatj. 

_VERsuS_ 
The Union of India, repre3ented 
by the Secretary to the 	 / 

Government of India, Ministry of 

Personnel, New Delhi. 

The Director,Central Bureau of 

Investigation, Block No, 3, C'O 

Complex, New Delhi- 110003. 

The Deputy Inspector General of 
POlicE, CDI, Gauhatj. 

The Superintendent of Police, 

CBI, ACB,Sundarpur,Guhatj. 

The State of Arunachal Prodesh, 
represented by the Secretary to 

• 

	

	 the Government of Arunacha]. Pradesh, 

Department of Home,Itanagar. 

The Inspetor General of Police, 
Arunachal Pradesh, Itanagar. 

... RESPODENTs 



PRESENT. 
THE HON'BLE MR aUSTICE AK PATAIK 

2 . 

FOR THE PETITIO1TER : Mr.JM Chouhury, 
Mr., BK Sharma 
Mr.UI( Nir,Advocetes, 

FOR THE RESPONDENTS :GA. Arunachal Pradesh, 
S.C.CBI. 
Mr.DK Das, R.Nos, 2,3 and 4 
Mr. H.Roy, for R.Nos. 5,6, 

DATED. 	 2MER  
22.5,2K. 

Heard Mr. UK Nair, learned counsel for the 

petitioner, and Mr. DI< Das, learned Standinc Counse1,C3I, 

Mr. Das submitted that this is a matter Thich 

should have been filed before the Central Administrtjve 

Tribunal in the first instance, and cited the order of 

this court in W.P, (0) 877/99 in which this court passed 

an order on 17.11.99 to the effect that the case has to 

be filed before the CAT at thefirst instance, 

Mr Najr does not dispute the aforesid position 

of law. 

The writ petition is allowed to be withdrawn to 

be filed before the CAT within 15 days durin which the 

petitioner will move the CAT for interim order. Till 

then the interim order passed by this court :ill continue 

to Operate. 

The writ petftion is dismjssd as withdrawn. 

Sd/-IU K P;.TtTAIK 
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In The Central Administrative Tribunal 
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GUWAL-JATI BENCH i GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	

OF 199 

Applicant(s) Xoc_~ <> 

Respondent(s) 	 / 	2e  

Advocate for Applicant(s) A. /(  

ti. 	.c. 	((• 

Advocate for Respondent(s) 	 ç 

I 

- Notes of the Registry 	
Order of the Tribunal 

..1 

• 	.: 	 ,. 
.14 r........ 

4\. 

0.l]..99 Present ; HOn'bleMr Justice D.Naruah, 
Vice-Chairm an  

Hon'ble Mr G.L.Sanglyjne, 
Administrative Member. 

Application is admit ted. ?tr LC.. 
Pathak.learned Addl.C.G.s.c has entered 
appearance On behalf of all the respon-

dents. No formal notice need be sent. 

List on 6.1.2000 for 'r1tten state-

'nent and further orders. 

Mr E.K.Sharma learned Sr.coune1 for 

the aplicant prays for an interim order 

directing the respondents not to repatri-

ate and release the applicant trc:n 
Mr Pathak submits that he h as no instruc-
tion. 

Issue notice to show cuse as to 

the order of repatriation shall not be 

Suspended pendin disposal of this 
applition. Notice is returnable uy 

49 
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in 

FORM NO. 4 	 NN ( R2L Sc Rule 42 

The Centrj Administrative Tribunal 
GUWA[A1'1 BENCH : GUWAIIArJ 

• 	

. 	 ORDER SHEET 

' 	

APPLICATION NO. 	
0F199 

Appcaflt(s). 	

•• SC 
Rcspon dent(s) 	

* 

Advocate for Applicant(s) /L 

/A 1AiV Advocate for Respondent(s) 	All 

r 

Notes of the R.cgistry 

- 

.* 	 ::.. 	
... 

........ 

L JOrderolthe .f .—  

15*10.99 Present 	Hon t ble Mr JUstice 

	

ViCe_Chai.r 	and 
HOflble Mr C.L.sa ngyj  
Adrninjstratjv Member. 

 

Application 
Is admitted Z Mr B.C. 

Pathak, learned Addl.ccsè has 
entered appearance on 

behalf of all the respon  dents. No fcrrnai notice need be Sent. 
List on 18.11.99 for 

W:jtt 	state_ 
trieflt ard further orders 

Mr J .M ChCuJhury. 
le arn d Counsel for the applicant prays for 	ir1terj1 order of Stay 

of the irnpufld Ordr  atj C 	 of repatrI 

rcccived 

. Mr Patk SU bj ts that he has nc t 

	

any instrucU 	
noc t sho, Ca.. o 

h y tJ 	Oric r of 

	

no 	su s;)errje j:ercjr.j dipou,-i c 	th.j 
ic~ is re 	Ic by fu 	

- .'hi Ic the
aLien c:d.r sha 1 

Ccfltd 

b 
lit 



- 

-.---•-•--_- '*----H- 	- 
1510 99 renjn suspended. Mr Chouduy sunüt 

that he has not receed the Irnpuec1 -
order.and herefore he co1d not 

with the appucatlon. Heraes a prayer 

for a cUrectjo to the responQents tc 

supply a cory of the repatrIatIon order.  
Ij Respondents shall supply copy of t 

order to the app 1 Ic an t. 

EcB ( 

Certified te be te Cepy 

Section O(fkr Jj 
Cuifl 	iTh 

Stntrol AthnInitrti.ie Triburial  

(Jwah 8,nch Guwaha 

H 
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I IN THE CENTRAL ADMINIST1M1VETKTBUN 
GUWA HA TI BENCH:: GUWAHATI 

O.A. NO. 181 OF 2000 

S/iriK.M.Das 
/11 p plicant. 

Vs. 

\ Q._. ) r . 

CD 

0 

U) 

t 	.. 
0 

E 

0 - 

Union of India and Others 
.i?e.pondents. 

(Written Statements filed by the respondents 1V ' 
a . 

The written statements of the respondents above named 
are as follows: 

That the copy of the O.A.No.181/2000 (referred to as 
"application ") has been served on the respondents. The 
respondents have gone through the said application and 
understood the contents thereof. The interest of all the respondents 
being common and similar, a common written statements is being 
filed for all of them. 

That the statements which are not specfIcally admitted by 
the respondents are hereby denied. 

That before traversing the various statements made in the 
application, the respondents begs to give a brief histoiy of the 
case as under: 

The applicant joined on 7.5.1990 as Inspector of Police on 
deputation from the State of Arunachal Pradesh. His posting as 
Inspector in CBI was made by giving one step promotion from his 
original post of S.I. in his parent department. On completion of the 
deputation period, the matter of repatriation of the applicant was 
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611) 

taken up with the competent authority vide letter no.833/CA/ GEN/ 
D0125/GHY dtd. 24112198 on receipt of the said letter, the 
competent authority communicated vide its letter no.A.2001411221 
190 dtd. 30112198 and approved the repatriation of the applicant. 
Accordingly the applicant was released vide order no.04 dated 
7/1/99. 

The copy of the order dated 30112198 and 07101199 are 

annexed as Anizexure - Ri & R2. 

The applicant filed a Writ Petition vide WP. (c) No.367199 
praying for setting aside and quashing the repatriation and 
relieving order and to allow him to continue in the CBI, Guwahati. 
The Hon 'ble Guwahati High Court vide its order dated 812199 
directed the respondent not to repatriate and to released the 
applicant to his parent department and to allow the petitioner to 
continue in CBI. The Hon 'ble High Court however, vide its order 
dated 2210512000 allowed the petitioner/applicant to withdraw the 
writ petition and to file it before the Hon 'ble Central 
administrative Tribunal at Guwahati within fifteen days and 
accordingly the said writ petition was dismissed as withdrawn. 
The interim order passed by the Hon 'ble High Court was to 
continue till such time. Hence, this present application. 

That with regard to the statements made in para 1 of the 
application the respondents state that the applicant was released 
by the respondents on 711199. The applicant was absent from 
office from the said very date i.e. 711199 and as a result the 
relieving order sent to his residence through special messenger, 
but was returned undelivered as the petitioner was not available 
at his residence. The family members of the applicant also refused 
to accept the said order. It is a fact that the applicant exercised his 
option for permanent absorption in the year 1996. But the 
applicant could not be absorbed for the grounds as stated above 
and also as per rules. 

That with regard to the statement made in para 2 of the 
application the respondents have no comment to offer. 
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That with regard to statement made in para 3 of the 
application, the answering respondents state that present 
applicbtion is barred by limitation. 

That with regard to the statements made in para 4.1, 4.2 
and 4.3 of the application, the answering respondents have no 
comment to offer. 

That with regard to the statements made in para 4.4 of the 
application, the answering respondents state that the applicant 
was released on repatriation on 711199 but by virtue of the Hon 'ble 
Guwahati High Court interim order he is still continuing in the 
Department. The respondents also state that the Department 
brought out a circular vide no.A .21021/1 5/95-AD-i dated 
17112197 relating to the absorption of Inspector on deputation. But 
the provisions of the said circular does not apply to the applicant. 
One of the criteria that is required for absorption as on essential 
qualflcation is that he must be a Bachelor Degree Holder from  a 
recognised University. The applicant herein is not a graduate to 
fulfil this criteria. 

A copy of the said circular dated 17112197 is annexed as 
Annexure - R3. 

That with regard to the statements made in para 4.5 and 4.6 
of the application, the answering respondents deny the correctness 
of the said statement. However it is a fact that the deputation of 
the applicant was extended for one year from 31112193 to 31112194 
only. Due permission for extension was also sought for from the 
parent department vide letter no.A.20014/1221/90-81 dtd. 812194 
& No. A.2001411221190-AD.I dtd. 518194 issued by Asstt. 
Director(E)/BI/New Delhi. L 	- . c& . 

That with regard to the statements made in para 4.7 and 4.8 
of the application, the answering respondents state that as stated 
herein above the applicant does not fulfil the required criteria for 
absorption in the borrowing department as he does not posses the 
essential qual/ication for such absorption as contained in circular 
dated 17112197. 
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11. 	That with regard to the statement made in para 4.9 of the 

- 

	

	 application, the answering respondents state that the case of the 
applicant was not considered as he does not fulfil the required 

- 	 criteria for such absorption. 

12.That with regard to the statements made in para 4.10 and 
4.11 of the application, the respondents state that although there 
had been some process for absorption of Inspectors in the 
department from time to time, the case of the applicant could not 
be considered as his case could not come within the zone of 

consideration. In this regard the respondents also state that in 
order to protect the interest of deputationist, such employees are 
taken on deputation by giving them one step promotion from the 
existing grade in the parent department. The applicant was S.I. in 
the Arunachal Pradesh Police Service was taken on deputation by 
giving him a promotion as Inspector to protect his monetary and 
promotional interest. The parent department vide their letter 
no.PHQ/Estt.B/1 67/Deput/93/Vol-ii dated 17103198 intimated to 
the respondents and directed to repatriate and to release the 
applicant to the parent department. 

The copies of the said letter dated 1 743198 is annexed as 

Annexure-f{4. 	 I 

That with regard to the statements made in para 4.12 of the 
application, the respondents state that there is nothing extra 
ordinary in discharging the normal official duties which the 
applicant has cited. 

That with regard to the statement made in para 4.13 of the 
application, the respondents state that the applicant being 
repatriated with effect from 711199 the leave granted to him was 
cancelled by the competent authority for the reason of 

repatriation. Moreover granting of leave is not a matter of right. 

15 	That with regard to the statements made in para 4.14 of the 
application the respondents reiterate and reassert forgoing 
statements and therefore deny the correctness of the statement 

made by the petitioner in this paragraph. 
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That with regard to the statements made in para 4.15, 4.16 
and 4.17 of the application, the respondents state that the 
applicant is continuing in the department by virtue of the Court 
Order. The repatriation order of the applicant was passed well 
ahead of his completion of 10 years service i.e. on 711199. 
Moreover, ten years service on deputation is not the criteria for 
permanent absorption. 

That with regard to the statements made in para 4.18 of the 
application, the respondents state that there was nothing 
legitimate to show that the borrowing department had ever made 
any commitment/promise or acted in any such manner by which 
the applicant would have expected as a matter of right to get his 
absorption. Therefore it is denied that the doctrine of legitimate 
expectation is attracted in this case. 

That with regard to the statement made in para 4.19 of the 
application, the respondents denies the correctness of the 
statement. it is a fact that the applicant having come to know 
about his repatriation with effect from 711199 he immediately 
applied for leave and remained absent with effect from the very 
date i.e. 711199. The order of repatriation has already been 
annexed in Annexure R2 in the written statement. In view of the 
above facts and circumstances there is nothing to show that action 
of the respondents in any way violated any right as under Article 
14 of the Constitution of India. 

That with regard to the statements made in para 4.20 and 
4.21 of the application, the respondents reiterate and reassert the 
foregoing statement in this written statement. 

That with regard to the statements made in para 4.22, 4.23 
and 4.24 of the application, the respondents have nothing to 
comment as this are matter of record and being subjudice. 

That with regard to the statements made in para 4.25 of the 
application, the respondents deny the correctness of the statements 
as they did not receive any such letter from any such authority as 
alleged by the applicant. 
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That with regard to the statements made in para 4.26, 4.27 
and 4.29 of the application, the respondents state that a circular 
dated 2610412000 was issued inviting proposals from 
deputationists in April,2000. But the said proposal has not yet 
been finalised. As stated herein above the case of the applicant has 
not been considered as he is not coming within the zone of 
consideration. 

That with regard to the statements made in para 5.1 to 5.10 
of the application, the respondents state that as stated herein 
above in this written statement under the provisions of circular 
and rules of the respondents and also the settled provisions of law, 
the grounds as shown by the applicant in the said para are no 
grounds at all in the eye of law. Hence the claim of the applicant 
cannot sustain in law. Moreover it is a settled law that a 
deputationist has no right to claim absorption . Therefore the 
application is liable to be dismissed with cost being devoid of any 
merit. 

That with regard to the statements made in para 6 & 7 of 
the application the respondents have no comments to offer. 

That with regard to the statements made in para 8.1 to 8.4 
and also 9 of the application, the respondents state that under the 
facts and circumstances, provisions of rules and law the applicant 
is not entitled to any relief whatsoever as prayed for and therefore 
the application is liable to be dismissed with cost. The interim 
order passed by this Hon'ble Tribunal on 51612000 in OA 
No.18112000 directing the respondents not to repatriate the 
applicant to his parent department is also liable to be vacated. 

In the premises aforesaid it is 
therefore, prayed that Your Lordships 
would be pleased to hear the parties peruse 
the record and after hearing the parties and 
perusal of the record shall further be 
pleased to dismiss the application with cost. 



: 	 Comp.2/nb-c. 

Verjfication 

I, Shri O;n Prakash, SP,BI,Guwahati being duly authorise and 
competent to sign this verflcation, do hereby solemnly affirm and state that the 
statement made in para 1, 2,&5, 6, 7,1 11, 13,']5,W 7,'2] & 22 are true to my 
knowledge and belief, those made inpara 3,4, 8, 9, tO, 12, 1-4,-16-M being 
matter of records are true to my information derived therefrom and the rest are 
my humble submission before this Hon 'ble Tribunal. I have not 
concealed/suppressed any mnaterialfact. 

And I sign this verification on this 14th Day of Februamy,2001 at 
Guwahati. 

Inc. 

(:De Zonen.  
Supdts of Police, 

C,BLt AABz : GUIPabEtL 
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DPAD 1.1998 Oe 	A.20014/1 222 l/) 
CENTRAL BUREAU OF INVESTiGATION 

Govern mcnt or I nd I a 
Block No. 3, 4th Floor, 

CGO Complex, Lodhi Road, 
New Delhi - II 0003 

Dated:- 

in 
	 j ULL MH 

Dy. lnspr. General of Police, 
Ccii Ira I Bureau of' Investigation, 
Calcutta: 

Sub: - I? ('putriatiol: of S/Shri K. A'!. I)u,s' & I). Dutia Ilispectors. 

Sir. 

Please refer to Fax No. 833/CA/GEN7D0/25/Gl-ly dated . •24. I 2.9 

SP/CBI/ACB/Guwahatj on the subject noted above. 

The repatriation of S/Shrj K.M.Das & D.Dutta, fnsprs. CBI/Guwahatj has already 

been approved by the competent authority and they . may be rclIvcd on rcpatria(i 

immediately under intimation to I-lead Office, '[lie self contained note about their in isdccds ............................" 
	. 	. 	. 

nay also be sent to their parent departments for further necessary action. 

Yours faitlilully. 

(N. R. WAS,\ N ) 
DEPUTY DIRECTOR (A) 

Cal/NEW DELI-Il 

Copi' to 

/ 
1. / .JD(Last), CDI, Calcutta. 

SR. CR!, ,'IC/3, Guwcihati, self contained note about their misdeed he scm to i/cul 
0//Ice Jr perusal. 

(N. R. WA S A N) 
DEPUI"Y DlRiiC'l'OR (A) 

C131/NNW DLLI II 

C. uwallatL  ': 	 ---- 
C1B.LtASC. .•. 
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No.A-21 021/1 5/95-AD-I 
I Bureau of Investigation, 

Government of India, 
Block No.3, 4th floor 

CGO Complex Lodhi Road, 
NEW DELHI -110 003. 

- / 
:1 	

oF 	

57 

December' 1997 
• 	 CRCULAR 

f U  
7 Wit 

The matter of deputation of Inspector and their absorption in CBI has been examined in tle Head 

Of!ice and following instructions are issued in order to streamline the procedure. 

1.1 	Inspectors, who come on deputation, do not have any inherent right of absorption and the 

discretion to absrb rests solely with the CBI. 

2.] 	The Inspectors can be taken on deputation in CBI under the "deputation quota' which is 50% of 

the total posts for a period of 5 years extendable upto a naximum period of 10 years. Under the 

Recruitment Rules, there is no provision for extension of the deputation period after ten years. j 

case an jnspctor is not absorbed beforQompletion of his depyjation period, he/.shø must be 

p(riated to tbs parent organization on expiiy of his deputa(io period. 	request for a..y 

extension would be entertained by the Head Office in this regard. 

3.i. 	However, in case bf Inspectors, who have completed maximum deputation period of 10 years, it 

has been decided that those, who are not considered suitable for absorption, should be 

repatriated. The Inspectors, who came o deputation In the year 1987 or earlier should be 

• repatriated by April'1998 positively. 

4, 	Henceforth SsP of CBI are required to consider the request from Inspectors after they have 

served in CB( for at least five years as per criteria mentloled  In the subsequent paragraphs. They 

would forward their names of suitable Inspectors in the prescribed proforma with their willingness 

(enclosed) to the Head Office along with the recommendations of the respective DIG and JD. The 

recommendations should reach the Head Office by 31st December 197 so that the entire 

process can be completed by 31st March 1998. IThe SsP will certify that Inspectors 

recommended for absorption possess the pjcribed gualification and fulfill giher laid down 

• 	 criteria. 

• 	 Scheme of Examination: 

• 	 5 	An examination will be held for selecting Inspectors for absorption which will Consists of 2 papers 

containing objective typo and descriptive typo questions I.e. (1) General Knowledge, (2) Law - 

• 	 IPC, Cr. PC and Evidence Act), Prevention of Corruption Act. 
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6. 	Candidates equal to twice the number of vacancies to be filled up for absorption will be 

interviewed by a Committee consisting of 1 JO, 2 DIsG and 1 SP. The Committee shall make 

recommendations taking into account of the results of written 1 examiriations (85% veightage) and 

interviews (15% weightage) conducted by them which will be approvd by DCB1 through JD(A). 

	

7. 	The following basic minimum qualifications are necessary for recommending the cases of 

Inspectors for absorption :- 

1Qfltli Qufitqti 

Bachelor Degree from a recognised University or equivalent standard. 

A minimum experience of 5 years serving in CBI. 

No Objection Certificate from the parent CrgariisationlDepartment. 

Certificate or no punishment during deputation tenure in CBI. 

• 	o) 	An undertaking from the Inspector for accepting the liability of transfer to any Branch of 

CBI, as a condition of service. (Specimen enclosed) 

Note: Preferénce will be given tolnspectors havitigpro9ciency in basic data operation and 

working on operating systems like DOS/Windows as Windows NT, RDMS either 

pRAcE and applications Software like Lotus Approach, Freelance, Word Pro, 123 or 

'MS Word, MS Excel, MS Power Point, MS Access, 

Director CBI will be the final authority for, deciding absorpti9n/non-absorption of any Inspector in 

CBI and may relax any of the prescribed conditions for absorption as Inspector in CBI. 

This issues with the approval of DCBI. 
H 

Copy to: 

PS to Director, CBI. 
PS to SDCBI, New Delhi. 
PS to ADCBI, New Delhi. 
Sr. PAs to all Joint Directors, CBI, 
All DIG. CBI, Op/Co. 
All SsP, CBI. 

7, 	AIG (P)/AD (Interpol), CBl, New Delhi. 
8. 	AO (E), SP (Hqrs.), CDI, New Delhi. 
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Dr. K.K. Paul, IPS 

Dear 

pF1O/sLt_B/167/DfPU'Ft93/VO 1- Ii 
INSPECTOR GENEFAL OP POLICE 

ARUNACDAL PIIADESII  
ITANAGAR-191113 

Ti,I, No :21.257.6 
Fx No: 211433 

March 17, 1998 

This is in. continuation of my D.O. of even no. 
dated. September' 29, 1997 regarding relief of F7 Offica 
on completion of thei.r deputations 	C.B.I. It may he 
mentioned that at present 8 officers,. who were initially 
sent on deputation to—Ci3L -for a priod of 3-5 years, 
as per the terms and conditions laid down by the C131 , are 

still continuing, beyond the norma]. period of deputation, 
without the approval of Government of 1\runaChai Pradesh. 

2. 	In this 	connection the 	matter has 	been taken 	up 

with 	the C.B.I. vide 	our letter 	of even 	number 	dated 

17.1.94, 10.11.94, 13.6.95, 14.6.95, 23.6.95, 31.8.95, 

13.9.95, 10.1.96, 14.2.96, 17.6.96, 12.11.961 2.2.97, 

3.5.97, 19.5.97, 30.5.97, 8.7.97 	& 29.9.97, but 	the 

response is still awaited. 

We had also sucjcjested to )\ddi. Director C. B .I. Mew 
Delhi to either rc].ease our officer; or absorb them in 
C.B.I. permanently, so that we could recruit: officers in 

their vacancy. But so far no response has been received 
from C.B.I. 

I would, 	thiei:efore , ng;LI.n (quot:t. yn F.() k wJ ly 

issue directions 'to the concerned officers to relleVe all 
the officers of Arunr'tchai Pradchi police, who have 

 tleir tenure, m ter which fresh ca nd i.d;i tr 	Ca rì 

be considered for selection for de56ltion to C.B.I. 

,4\( 	
'I • 

	

your; :; .i.ricere .1. y 

(1)r. K - K. Paul.) 

Shri T.N.Mishra, IPS 
Special Director, 
Central Bureau of Investigation, 
Block No.3, CGO Complex, 
New Delhi - 110003 
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No. A. 20014/1221/90AD.I 
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J W/Z/fD , lY\ 
.° 	BLOCK NO .3, 4th FLOOR' 

• LODH1 RUAD, NEW i)LLH1-110003 
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To 

The Asstt.InJpLCtor General of ?olice, 
• 	ArunathaLkrade ,  

IrANAGAR. 

ixtension in the deputation period of Sh.K.M.1Ja, 

S.I.ofArun'Cha1 Pradesh as inspr. in CEI. 

\ Sir, 

Please reer to your Wireless Message to.PHQ(R)167 -

A/83 dated 77.93 on the subject crtcntioned above. 
' I. 
The deputation period of Shri K.M. Das, inspector 

of Po11Ce CR1, Shillong has expired on 31/12/1993. 

The exigencies for the continuICe of his services still 

exist in the' CR1 and it 18 djffjcult for us; to relieve him at 

preSet 	It is, ther fares _reqUete that•r cSS 	sanction 

oxening the period of his deputatior for :onc. year more 
i.e. 

upto 3112.94 on the existing terms and cordititinS way kindly 

be accoredarid conveyed to this ffi 	atan early date. 

Wr itten  consent ofhri K.Fi. Das i enclosed. 

yours taitrtuliy, 

( .v .R1nNAMURrii) 

for 

7 	\nC1S 	Asabove. 	• 	 • 	• NEW DFL111. 

Copy, forwarded for inforratiOfl to 

SP/CBI/ShillOflQ w.r.t. his Wireless Message No.E-44/4 
dated 3/1/1994. 

• 	 2. 	DIG/c131/Shillong wr.t. his DO No. 1467/E/36 dated 

20/12/1993. 
I ..  

• 	• 	 (P .v . 	ISi'1FI/ih,URTIU i 

for ASSTT.D1ECTCR(E 1 / ,. 

NEW D1 U-LI 

1' 	• 
• 	•" 	 '' 
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No.A.20014/1221/90-Afl I 

• 

' 	 I 
• 	•.•.. ,• 	 IENDRIYA KRYALAYA PARISAR 

BLOC1 N003,4th FLOOR 
• 	 LODHI ROISD, NEW DELr1I-110003 

To 

fli 

P1 1 1 1 tXT'i.! 

r.  5 Ai.T 	!id 

The Asstt..Inspector General of Police, 
Arunachl Pradc"h, 
ITANAGAR. 

Sub:- Extension of deputation period of Shri K.M. !)r, S.I. of 
Arunachal Pradesh as In6pector in CriX/Shillony. 

Eir, 

Plae •rfer to your office letter o. PHQ(fl)167/r/83 
dated 6.7.94 regarding repatriation of Shri .tI. Das, 3uh-
In3pect0r of Arunachal Pradesh. 

In this connection_kind attention in invited to this 
off ice.letter:of I even number :da .td 8.2.94 (copy enclosed) 
wherein, etenion of deputation in re,pcct of 1, ri Das we 
regueteci upto 31.12.94, hut no reply ha 	ofar hen received 
in the natter.: 

Since the exigencies of his services tii1 exist in the 
CBI, it is requested that necessary sanction extendin(j the 

deputation period of Shri K.M. Das upto 31.12.94 may kindly he 
accorded and convoyed to this office 0.t1an early date. 

Yours faithfully, 
ç. 

•. 	, 	 (P.V.JRI.ST1N71URTI1Y) 
' 	 for lSSTTIRncron(E)/c.r3,I., 

Ends:- As above. 	 1NEQ DELUX. 

Shillong aloncjsiith 	copy of 
dated 6.7.1994 for necessary action. 

(1'. V. IRLIii INiJJTIrY 
for ASSTT . DIJUCTOP. ( p  

( 	
I 	 . 	 NE'1 

-< (N 
H 

• of Police, 
CBt: A.C.B.: Guwabati4 

Copy to SP, 
T\runachal Pradosh le 

H. 

S 

yI 


